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PART-I—Orders and Notifications by the Governiment of Tripura, ;
the High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT

No. F. 12(1)-FIN(G)/83. Agartala, the 30th November, 1983,
. OFFICE MEMORANDUM |

Subject i~ Introduction of a Group Insurance Scheme for State )
Government employeds on  self-finamcing and centribu-
tory basis. T

-Wilh a view to previde, at a low cost and on a wholly confributory
and sell-imancing  Dbasis, the twin benefits of an insurance cover to
help the families of the Siate Government employees in the even of
death of the employees. while in service and a lump siim paymerit to the
emplovees or to their families on cessation of employment of the emplo-
vees wilh the Stale Government on account  of -resignation,  death,
relirement, ete., the Governor is pleased to decide that a Group insurance
Seheme as detailed in the Annexure will be introduced frorm tst March,
1984,

S. P. Ganguly |

Commissio-ner-cum-Secretary, i
‘Governmenti of Tripura. .

AR Finance Department, =~ =~
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' o | LT T ANNEXURE

TRIPURA S-TAIT;E' GO'VERNMENT EMPLO_’&}EES‘ GROUP
’ | INSURANCE SCHEME, 1983 -

B of effect s S ' : R '
The Tripura Siate Government Employees Group Insurance
i

selemé, 1983, bereinafier referred to e the “scheme” shall come ;
faree with effect fram the*fmeimon of ig} March, 1984, v, -,

i
o

Clective R 5 S, F A R T
20 The ‘scheme’ ig intended 16 provide for the State- Govern:

Mg basls, the twin Beneﬁts.of;-an:'insuraglmg;cm‘fer'ﬁ} he_ip,_ﬂ}eif fainilies

i the event of death in serviee and B lump SUm - payment to augment. "~

”

iheir FEEOUrGEs on reii_rement_. : o N
4 . . + ) - . r - - .

Application

81 The “scheme’ éﬁéll_apj)ly fo"all Si‘atéh‘f@ét}ez‘ﬁme’ent‘ Servants.

Lonlract S1plioyees; persong on-depuation from the Gentrai,'(}ﬁy_ei‘nmént
aiud r}iher,Sig& Gover;:zments, Dubiic sector nndertakings, or cther

inhourars, Persons. paid at daily rales, persons not. in. whole” time

autonomeus organisaiions,’ Persons- appointed.. . 0B - coniract, - cagual

employment, persosig in seasong} employment, persong - appointed in -

short term vacancdies and ad-hbe en ployees will not he covered by the

"sc.heme’, The ‘scheme’ will also.not a; 1y 1o persong recruited - underp
he PBiy ] { :

the Siate Government -after attaining the age pf 50 years. - -

3.9 This “Scheme’ will also pe applicable. to work-charged staff i

they are regular State -Government employees and nof‘c'asiral71’ab0m*eirs§
Y are g ployec potcasual labourer

Hne and ad-hoc employees,

2 S
;m}i-a
o

Ea)
e

o7 o {he‘GGvemzziéﬁi of India’,or;tq any other Sigte‘}{}dveiﬁméﬁt;'GOT—'
porale  Body, Governthent

Forcion service

whe may he o1 deputat loxi™8o any Department of ‘the State- Government

—e

) Y i . # by o ..4»: o . ;
5.4 Sieh State Government Servants fo whor

will 'hergafi@r be réferred to ag *‘emploj?eqéi g e,

Mem bership

41 The ‘Scheme’ Wil be compulsory for . aii those ‘erapléyees’ .

who enfer Siate Goverfiment Serviee after the scheme ig notified i, e all’

those employees entering State Government Sepiice after " the - date of

notification of the.scheme' wili be compulsorily covered . under . thie

‘scheme’ from the" 4, te it comes into foree,

EOREEEY S et LT s M R e e s e

ment
“iiployees, af 4. fow cost.and on a wholly contributory * gng self-finane-

4 The ‘schieme’ ‘shall alsg apply _f:eiarsié;te ’Govémment 'e‘.mplqye;e '

U;}der'takizxg"01= any other ‘organisation or on

5 sheme s
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42 Those Pmmu yees’ wha are cah eady i M‘l le {}m/e; rmen; service
e dats the snhemn Tis notified will have an opfwn to.opl our of the *
'.:af:csssu’. This option snouid be exercised by. ulSt Jannuary 1984,
e enp Eo-fef*s wiho do ngt. Opt out of the- ‘scheme” by that date will,
s deomied to Dave hecome members of the Scheme’ from the date the.
el COmes into foree. .. The, option once CXercised {or ‘not Gxer-
Sed’) will e ircate d as fing] and 2o further chmce will be available,

After the ‘scheme’ Kag come. into ferce all empioyees “who .
rrice in g 2 month oﬂvm’ than ﬂ‘alch shall bwenmﬂed a8 members
*_L\,ﬂ‘ﬁ on the pey anmveroai v of the Qchcme

‘ For the Purpose of thiy scheme’, {pe enployees _mH he .
iied as &mup ‘D, G Groy 19 C , Group ‘B’ and Group A’ g5 follows ;—
TEOUD B I Empmyees i pay scaies ma‘ﬂmum
. . B R which is Rs. 850/- or Jess, -
'Ehﬂﬁmme in pay scales mazmmm

Gmup %
: -0f whick is more than Ps 550 and

_ e : up to Rs. 1595, o
Group ' - . g ' Empiayeev i pay scales mamirum. -
v, T T r s o .Wiich is more fjxan Rs. 15% and
L o ‘ 4p o Rs. 1880, .
Group ‘A s . Ty meio Jees in pay scales ina\}ﬂnﬂum '
: - of which ig Hore than Res. 1860 u g

beeription and  ingurance covep fm' membezs ) —

5.1 The .:vdDSCI’i}Z‘i"’UH for Eh{: scheme’ Wil be'ip uiits of Rs 10/ o
;::.“:’ month. A Gr oup D employee wil] sumcmhe for ong: unit, a Lﬂ"(}ihp g
pinyee for 2 units; g Group B employee  for 3 umits  and g Gréup A
Midoyee fop 4,41;11?3 Thus, ibe raje of suh cmptmu for a membey . of
Hw seheme’ shall he Ry, 10/ Rs. 20/-, 30/- and RS ti /~ Per month
for Gronp D, @, woand A employees 1esptctz"cly W ; :

T T

[

. %2 The amount o[ mscrance cover . WiH be Iis, iﬁ,GGG/ - for éa h
Rl of subscription.

-

In other words, the msurance covez for each Gmun:‘i}" G‘z‘g{rzp ‘{;’ N
Lroup g Aand Group VA -employes - will  he Rs, 1_@,{}@_{}/.__,
fis. 20,000/-, Rs. 30 B00/- and’ Rs. 40,000/. Tespectively. .- - '

5.3 In the event of reovhr Promotion of an cmpleyee from one . !

{z Mnm io wnothw, hig subseription shall be raised, from the next a}mz- -
Crsary of the ‘3cheme’ to the leyel appropridte to the Group_ﬁj which -
fie g Promoted. Until the date of the poxy -annivergary of the “schere’ -
e shall continie Eoibe'covered {of insﬂraﬁce for the samé amount for _
10§ » 5 I SR, ] - .,'_u_. R




“Tripura Gazette, Extraofdi11ary Issue, 'NOVeﬁzber 30, 1983 A. D. .

for example, if the ‘scheme’ comes into force w.e. f. 1st

P984, a Group D employée promoted on regular basis to Greu

1484 shall contirtie to subscribes at the rate of Bs. 10/- pér

Mebruary, 1985 and be eligible, for the insurance
only in addition to the benefits from the
ftis subseription. From March, 1985, his
s, 40/ per month and he will
of Rs. 20,000/- in addition to ap

March,

month upto
cover of Rs. 10,000/-
Savings Fund appropriaie o

subscription  will'be raised to

Premium and insurance coner for ‘employees’ other than members.

6. The ‘employees’ entering service
Falling after March, 1984 will be given be
cover from the date of joining Gover
becoming members of the ‘scheme’
B 3/- per month as the premium fo
cover.  Ifrom the date of anniversa
sabseription at the rate indicated in

in a month othier than March
nefit of appropriate - insurance
ament  service to the date of their
on- payment of a subscription of
r every Rs. 10, 000/- of the insurance
ry of ihe ‘scheme’ they will pay -
paragraph 5.1 above, - :

For example, if the ‘scheme’ comes into foree w. e. f.
. a Group D employce enlering service in April, 1984 shall. pay a
sweription of Rs. 8/- per month as premium Ter an -insurance COVer
! s, 10,000/- for a period of 11 months untii February, 1985 and from
“iareh, 1985 his subscriplion will be raised to Rs. 10/- per month and he
“hall hecome eligible for the benefits from Savings Fund in. addition to
the insurance cover of Rs. 10,000/-, Stmilarly, a Group ‘¢’ employee
citlering service in April, 1984 will pay - a subscriptiod of - Rs. 6/- per’
month as the premium for an insurance cover of Rs. 20,000/- for a period .
of 11 months upto February, 1985 and from Mzarch, 1985 his subserip-
ton will be raised to Rs. 20/~ per month and he shall become eligible for
e benefits from the Savings Fund in addition o insurance cover of
5. 20,000/ - 7, : ; i -

f0

Ist March,
11

fnsurance Fund and insurance cover for members \
7.1 In order to provide an insurance cover {o each member of the
‘seheme’ a portion of the subscription shall be credifed to an Insurance ;
Ffimd to be held in the Public Accouni of the State Government. It
will e paid (o the families of those ‘employees’ who unfortunately die,
‘hie o any cause, while in State Government service. :
7.2 "The posilive or negative balance
hall be credited or debited,-as the case may be, with the amotint of-
wierest caleulated at the prevailing rate of interest on the Post Office
wnings bank deposits, which at present is 5% per cent per annum, -

~

‘under the Insurance Fund

‘schome’ from. the daie LtCOIﬁeS:]LEIw “1orte

: e g

become eligible for an insurance cover
propriate benefits from the Savings Fund. -

Lol oo il
o TR R D Ol
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Suvings Fund , ; ;s

8.1 The balance of the.subscription shall be credited to a Savings
Fund. The amount in the Savings Fund will be held by the ' State
Government in Public- Account. The tofa] accumulation . of  savings

! .

together with interest thereon will be payable to the'member on his retire-

ment afler atlaining the age of superannuation or on  cessation of his

employment with the State Government or to his family on his death
while in service. _ i o

8.2 The benefits from the Savings Fund.will be approximately as
per illustration table atiached herewith. ' This benefit is  illustrative
and in praciige could be a litile more or less than the amount shown in
the table which has been constructed on the basis of individual’s - sub-

[
E

H

scription reduced by the cost of msurance at mortality rate of 3.75 per

thousand and the compound interesi of 16 per cent thereon. If at any
time the rate of interest changes and/or the. cosi of insurance changes the

benedits available from the Savings Fund will also change correspond-

ingly. A detailed month-wise table for the first five years of the scheme

‘15 being issued separaiely. _
8.3 In the case of death of a'member the payment of the amount
ol insurance will be in addition to the payment from the Savings. Fund.
8.4 The pogitive balance = under _the Savings Fund shall. be
credited with the amount of interest calculated at .the rate of interest
nofified by the Finance Department for the. ptirpose. '

8.5 Interest will be allowed at 10 per cent per annum (compoun-

ded quarterly) on the balances in the Savings Fiind for a block of 5 years
commencing from . the date the scheme comes into force. ’

-
'

Recovery of subscription g
9.1 The subscription .of a member for a month shall fall die at

the commencement of the normal working hours on the first of that '-,‘

month, : . .

1.2  The subscription as a premium for the insurance cover from
the date of joining Government service lo the date of membership of the
‘scheme’ shall initially fall due from the date of joining and susequently
from the commencement of normal working hours on’ the first of every,
month. ' T '

9.3 The subscription for a month shall be recovered by deduetion -
irrespective of the _

{rom the salary/wage of tie ‘employee’ for that month
date of .aclual payment of salary/wage for that month, .

9.4 The subscriplions shall be recovered every month including
the month in which the ‘employee’ ceases o be in employment - ‘on
accoynt of retirement, death, resignation, removal from service ete.
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D5 The Drawing

! e kY
Cripiion from the ‘employees’ irréspective of their being on” duty, leave E
o osuspension. - » Fak Tt DL e o s K

9.6 Ne interest shall be levied on arrears of subscriptions 'if the =
rrberteovery s due to delayed payments of ‘salary/wags. 20 ‘

%7 I an ‘emplovee’ is on extraordinary leave and - there is no* 7 - "
ayvment of his salaryfwage for any. period, his _subseriptions  £6r the Ot ek
ctenths for which no payments of salary/wage are madé to him, shail ~ o
Crorecgvered with mterest admissible under the ‘scheme’ oit the accre: |
Havi to the Savings Fured in not more than three EﬂS“ﬁ&hﬂC@; coingnenc-

U vem i salary/wage for the mouths f oliowing the month in which . .
resttines duties aftor leave, If an

i

siiary leave thoe subscriptions
Sierest admissible under the ‘se

. .
ERERN

Hor example, if

o for 306 cays from 5ih April, 1984

- ! - ]
LR TEFTIT sy Arsl TG T
DR cilfj,c

;
Foverpaf

oot more than three inst:

iy oy T
R
Pl

DTTORV

P |}

accomnt, It shall be ensy
4 included in the terms of

feeovery of this amgunt will be wat

birom the payments admissible to his f

15 pail to him for any day for
o snhseriptions totalling Rs. '90/- will be
shoealeulated at the(compoundi raté of int
vments commen

CHewanees for Feoraary, 1985 onwards
{ an ‘employes’ proceeds on da
g authority/foreign ‘emiployee
e reeovery of the subseription and ciedi
red that the necessary
deputation/foreign. sery

aordinaty Issue, Noyembel';?j(),‘?i?&?; A;_D'. .

and Disbutsing Officer shall re

‘emplovee’ - dies while on extra- §

due from him shall be recovered with |

heme’ on the accretions to ihe Savings

amily undeér the ‘scheme’. .

a Group D employee - proceeds gn

lo 4ih. February, 1985 and e . .
May 1984 1o January, 1985, = -

recovered fogether with the

erest of 10% per annum, = i

cing. from  the pay- and

t the samic

putation oron {ereign service,
¥ shall be

clause to this effect- —

A

P

&=os +

recover the subs-®

extraordinary

~

requested to effect .
to the relevant head

ice-in future. - The...

P sy
Snand e

ratchied in the :s‘iéa-me manner as appli- - - ;

calide {o leave salary and pension antribution; If at any time the reco- i
iy of subseription falls in arrears, the same shall he recovered with - !
iterest admissible under the ‘scheme’ on.the accretions to the Savihgs A
- rdin ot more than thiree instalments, . T T e W
Ly reversion of such employee the foreign‘emp}oyér}’hOs‘i_’_nwex shall - !
citiish o the parent department/office an account of  coutribution ®
vobned from the cmployee and deposited to the .-Stage Government §
“ronnl during the entire period of ‘deputati‘en/f{ifeigli servicer- . L. - i
erssion for income-tax, ' ’

Yy The subscription to.
whle in respect” of life insurance
<oub fund ete., in computing the total

H, 1y

‘scheme’ irom e

: ; ¢ A T e a i A
. SR ECE. S =

the ‘scheme’

L& 11 COIes TH e 1oy ie, -

L S,

icome of the

ne’ will form part of deductions
bremia, contributions
i

it PYESE AVATIGST T

e B ""‘-nx.;\-.‘.};.;:t.:_;_"
- B

to provi-

el

T
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purpeses of ineome-fax, ex yt to the ‘exfent of-ihe -amoeunt ﬁnallv
with

darawn from the (;r(llmral/t.ﬁﬁr butory Providesit Fsi"nd__on -account
of steh subdeription. -

Pagment from Insur ance ffz rdlS Saviinigs Fzmd

11.1 If an ‘en nployee’ retires on attamm ] the age of superannna-
tion or otherwise reases fo be in Siate 4 LV{)V(‘"?IIH(“'K service and hig §OT-.
vice hoolk h;s‘cime that he has heen o riember of the ‘scheine’, the
Head of Office shall hwe a sa_:-'ﬂ*.timg_ for the ravment of the mf‘mbﬂ‘
accumulation in his Sad ings Fund after {pnammcf a simple applieation
i Form Mo, 4, ,

1.2 I an ‘en aployee’ dies while in service ana his » service book .
liseloses that he wag o mz_fi of the ‘scheme’ , the Head of Office sh ill

address the nominees/he ¢ Government servant eoncér ned  in
Form No. § to subamit a H ,ﬂf;é'on in Form No: 6, and on recemt
thereof shall fesue s ga wetion for the payment of the amount of insu-
ranee and the amumﬂ_lntmn in-the Smrmm Fund 0. hLim (them). '

113 T e amount payable to the nommoos/helrs of an emph}yce

“’Em has the beuefii of an insurance tover only awill be the ‘amoynt f}f
ing ranee qpm opriate to his Gror up.

~

H.,,_ The amount navable to the nom_imeés‘/heirg of a member of
the ‘scheme’, who dies while in service, Shallbe'—~ ’

{8) the amownt of ap pr inte insurance to thch he was’ eﬂtiﬂed
at the time of his deatl b nlps : :

(b) -the amount due to him out of the Savingg- Fvnd fer the entire
peried of his membership in the lowest CrOdp to which he was
mnitially emploved : ; and

() the amount or amounts due in him for the additiona al units by

which hig stubserintion was raizsed on  each oceasion due to
appointment/nromotion to higher Grmm for the period from
which the rate of subscription was !"Pd to the date of his

denth, ' o
For ezample. if a G i D oen mlf}vﬂo W?“O 15 a nﬂmber ‘of the
'ﬂ.r.f!fa_eme’, aoquires a mem?* whw in Group C and G Group I after 5 vears

ad 15 vears of sepavice regnectively {md dies w hlle in serviee afwr 30
veors of total membersh i in-oll these Groups, his nominée or nominees
shatl he. naid tho stm of the fnﬂowms:f amousnty

(i) the amount o0 insnravce of R, : 30,000/- due o1 a m@nthly “ﬂbs"
- ¢eription of Bs. 36/, ‘*nmﬂ a Group B rémnlovne on the date of
his death ; o
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(it} the amount duc from Savmtégs Fund on a montnly subscrlptwn
of Rs. 10/- for 30 years. (

(111) the amount due from Savings und on a momhly subsulptlon
of Rs. 10/- (Rs. 20 Rs. 10} for 25 years ; and

(iv} the amount due from Savings Fund on a monthly subscuptlon
of Rs. 10/- (Rs, 30 - Rs. 20) for 15 vyears.

(1.5 The amount payable to the ‘employee’ who ceases to be in
ciployment with the State Government on account of resignation,

retireraent ete., shall be- -

(n) the amount due to him out of the Savings Fund for the entire
period of his membership. in the Iowvst Group to which he was
initially employed ; and

(1) the amount or amounts due to him for the additional units by
which his subscription was raised on each’ occasion due to
appeintment/promotion to higher Group, for .the period from
which the rate of subscription was so raised to the date of
cessation of his membership. - ‘

For “{lnll)l( if a Group D employee who is a member of the ‘scheme’ -

acquires a membership in Group G- and Group B after 10 and 20 years
ol service respectively and retires on superannuation after 30 years of
tolal membership in all these Groups, he shall be. paid the sum of the
following amounts :—

(1) ihe amount due to him from Savmga Fund on. a monthly subs-
cription of Rs. 10/- for 3¢ years ; : , .

(i) the amount duc to him from Savings Fund on a monthly subs-
cription’ of Rs. 10/- (Rs. 20—Rs. 10} for 20 years ; and

tiii) the amoufit due to him from Savings Fund on a monthly subs-

cription of Rs. 10/~ (Rs. 30—Rs. 20) for 10 years.

(L6 I any ‘employee’ dies during a month before the recovery of
subaeription for that menth from him, his dues shall be paid after de-
docling the subseription,

v

4

Withdrawals from Insurance Fund/Savings Fund.

i2.1 It will not be permissible for any member or other beneﬁ-
“iapy of the “scheme’ to withdraw any amount out of the Insurance
I'nmel to which he has been subscribing. The amount 'due from the
Fimdd on the death of a member of the ‘scheme’ while in service, shall
Le worked out in accordance with paragraph 11 and paid to his nomi-
nee(s) in accordance with the accounting procedure prescribed sepa-
rately, i ) .
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12.2 1t will also not be.permissible for any member . of the
‘schieme’ to withdraw any amount of the savings Fund to which Lie has
‘heen subscribing.  The amount due to him f rom the fund on his cesa-
tion of employment on account of resignation, retirement ete. shall be
Sworked out in accordance with paragraph 11 and paid to. him or his
uominee(s) in accordance with the ‘accounting  procedure . prescribed’
separately. : ' s ¥

ro. .

Loansfadvances from or aguainst accumulations in Insurance Fund/
Savings Fund. ; S T S _

13. No loans or adyances shall be paid to any meinber or other
beneficiary of the ‘scheme’ from or against his accumulations in the -

Insuranece -Iund/Savings - Fund to which he has been subscribing.

Utitisalion of accumulations in Ipsurance Fund/Savings Fuud : o
14, The accumulation in the Insurance Fun_d/.Saviilgs "Fund shall

be at the disposal of the State Government, The bulk of this accumula- . :
tion is proposed to be ulilised in schemes for the wellare of the members
ol the ‘scheme’. B oy ) R

Mode of notification of the “scheme’ - ' T - oy |

15. The ‘scheme’ shali be noiified to the ‘employeces’ by displaying
1 copy lhereol on the notice board or where no such notice board is pro- 5
vided, at a' prominent place in Lhe premisels where the employees are -
working. A few copies of the ‘scheme’ may also be. supplied to the
recoghbised unions/associations of the employees, ' B
Aclion on nolification of the ‘scheme’ :

16. By (he 10th of cvery month following the month in which the
‘schieme’ is notified, the Head of Office shall supply to, the Drawing and
Dishursing .Officer names, Groups, dates of birth and dates of appoint- -
ment of persons who may be appointed to ‘any service or post under the
State Government during the preceding month and who would be eligi-
ble 1o be the members of the “scheme’ in terms of . paragraph 3 of the

‘scheme’. . . e

Action on' the ‘scheme’ coming iniq:fc__u'_ce_

17.1 By the 10th of the monih in whicl the ‘scheme’ comes into
force, the Head of Office shall supply to the Drawing and Disbursing
Ofiicer a stalement indicating 1he name, the Group and.the date of .
birth of every ‘employee’ who has been in the State Governmerit service
on the dale the ‘scheme’ is nolified but has not opted out of the ‘scheme’. |

Bk
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17.2  Iivery member of the ‘scheme’ shall be informed in Form '
lio. 1 the daie of. his enrolment, the subscription te be deducted and the
fenelils to which he would be eligible. " On his regular promotion from '
‘e Group to another he will be similarly informed in Form No. 2.

[7.8 The option exercised by the ‘employees’ who are already in
Slaie. Government service on the date the ‘scheme’ is notified shall bhe
o Form No. 3 and wili be pasted in the service book of fhe individuals .
coneerned, - E ; '

= @

Lo o il

Wegister of members : . ' ‘ L s ' g
18. “The Head of Office shall ensare that Group-wise 7vegister of 3

members is maintained in the Form No., 9 and kept upto date. This ' i

register shall be sent to the Drawing and Disbursing Officer concerned :

fhce a year lo verify whether appropriate subscriptions are being reco-

vered from -all emplovees who have joined the Insurance Fund or both

ihe Insurance Fund and the Savings Fund under the ‘scheme’ and to

record a certificate {o this effect. . X I

£F d

Nomination :

16.1  The Hlead of Office shall obtain from every (roverniment ser- ~E
yant, who is a member of the ‘scheme’, a nomination . conferring
M GIle or Iore persons, the right to receive the amount that may .
beeome payable under this ‘scheme’ in the event of his death before ‘
Altaining the age of superannuation. In the case of ‘employees’ whe are
wleeady in State Government service on the date the ‘scheme’ is notified
and who do not opt out of the ‘scheme’, such nomination shall be
offtained  simultaneously with the options obiained from others and in
ac case of ‘employees’ who join Staie Government service after the date
»inoavhich the ‘scheme’ is nofified, such. nomination shall be obtdined
2long swithy the joining report. U ) :

L

B

o

H

»

3

7 I a member of the ‘seheme’ happens to be wminor, he will-be
sogaired Lo make nomination on his attaining the age of majority.

1
e AT LRI Lt

S

19.83  If a member of the ‘scheme’ has & family at the time of Liis
making lhe nomination he shall make such nomination only in favour
of 4 mewber or members.of his family, For this purpose, family will
baye ihe same meaning as assigned io if in the Rule 90(6) of the Central :
Civil Services (Pension) Rules, 1972, as adopted in the State of Tripura. S

9.4 U a member nominates more than one person under paragraph .
{01 he should specify in the nomination the amount of share payable
i ecach of the nominees in such a' manner as to cover the whole of the - 'k
amount payable under the ‘scheme’, failin
under the ‘scheme’ shall be equally distrib

1 Ell;l'il)'. -
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ade in Form No. 7 or Form No. 8,
as is appropriaie in the circumslances. : : ;

19.6 A member of the-‘scheme’ may at any time cancel a nomina-
lion by sendmg a notice to ihe Head of Office along with a fresh nomina-
psalion made in Accordance with the above provision,

i9.7 When an employee leaves a farnily and if no nomination in
favour of a Member or Members of hig family subsists or if such nomi-
uaiion relates oniy to a part of the amount payable under the scheme,
the swhole amount op parit theveof to which the nomination does not
relate, as the ecase may be, shali; notwithstanding any nomination pur-
poriing 10 be.in favour of ally person or persons other than a member
or Members of his family, become payable {0 the Members of his fami-
iv,'in equal shares. C ) ;

. ; : !

Provided that no sharn shall be payabic 1o : .

(i} sons who Have aftained majority ; ‘ '

(i1) sons of a deceased son whe have allained majority ;

(i) married daughlers whose hishands are alive ;
{iv) married davghiers ¢f a déceased son whose hushands are alive :
if “there is any Member of the family other than those specified

< in claunges (i), (i), (ii}) and (iv).

Provided furiher that the widow or widows and ‘he child or chil-
dren of a deceased gon shall receive between them in equal parts only
‘e share which that son would have received if he had survived the
subseriber and had been exempted from the provisions of clause(i) of
the first nrovise. ' L

19.8 The nomination recefved from the members shall be countey-
sigued by the Head of Office and pasted on  theiy service books. The
Fiead of Office shall also make an cniry in the serviée book that the nomi-
nation has heen duly received, . :
Hecounting :

20. The transactions relating lo {he ‘scheme’, shall be accounted
for in accordance with the procedure laid down separdtely,
fnderprelation and clarification, o N .

2i. In the actual implementation .of the ‘scheme’, if any doubt
arises in regard to the interpretation of any of the provisions of this
“seheme” or if any peint requires clarification, the matier may be refer.
red o the Finance Department, whose decision shail be final.

Review of the scheme’. . . : )

22. The working of the ‘scheme’ will be reviewed every three years

fo ensure that the ‘scheme’ remaing gelf -financing and self-supporting.

19.5- The nominaliom‘sliaﬂ be m

-

e .
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| - TABLE | _
; TRIPURA STATE GOYERNMENT ) N
EMPLOYEES GROUP TNSURANCE SCHEME, 1983
I he nonitts eredited (o the Savinas Fund if the rate of interest is 10 per cefit per annum. .
. —n FROT oL e e " - .:-Y_‘s___ —— —
fooed veans Net annual savings Wet annual savings . Net annual savings th anural savings
centiiladions Rs. 82.50 (correspond-  Rs. 165 {correspond- Rs. 247.50 (corres- - Rs. 330 (correspond-
vt | g to Rs. 10 per ingto Rs. 20 per - p()ndmg for Rs. 30 ing to Rs. 40 pet -
monih con?ributions) month contributions)  per IES:;S; contribu- month contrlbuilons) o=
Rs. ' Rs. Rs. © Rs _
: 528 1,056 1,584 AN ¥ f
s 1,380 ‘ 2,760 4,140 - 5,520
b 2,750 5,500 8,250 11,000 v
& 4,953 9,915 14,874 "\ 19,832
' ] 8,513 L 17,026 . o 25,539 ‘ 134,052
LI 14,239 - - 23478 . 42,717 56,956
AR 23,460 C.o46920 70,380 93,340
i 13,311 76,622 1,14,933 ' 1,53,244
) Form No. 1.
Government [cf Tripura _ J
Department/Office............. R s . ’ el
’ _ L5 DTS A— X
MEMORANDUM
CrlnifShrinatioe, L T AR s i a Group ..o s 5
koo s been enrolled as a memberof the Tripurd State Government Employees Group Insurance Scheme,
T e M st sy s SRS A S s S et ey DR His/heryvmonthly subseription of BSoieeeinsien ;
T D R 3 shallbe deducted [rom his/her salary/wage comme- ‘
s e [revmy the month of. s A R and hefshe wilt be eligible 1o the
I o bt od the scheme appropriate to Group...... N \&e~f ......
(Head-of Office) i
R YT T T T £ PP P T ETL
“ilami and desigriition of the employee.
I
: Form MNo. 2 ;
GOVERNMENT OF TRIPURA ; L : J
Pepartment/OMce. .oorewvvreriessiaennd S S _ ‘ 4
‘ : Tated .
MEMORANDUM ‘
TR T Y | P U O O SR P TR PE ST FE LI has been promoted on a regular basis, from
o oHp B0 GIOUI o vveiereeemenvsserrinnisnees s eiaesd o e Hisfher

Laentlidy subaeription for the Tripura State overnment Fimployess Group Lusurance Scheme, ")83 shall be raised -

ERIATLa TS Ths - L3 AU OOO OO PPPPRPRRPR SR P P
=ymne and designation of the empleyee. -

s A arasenipTL

wr e T ee



' - - / “1 s‘ . .
Tripura Gazette, Extraordinary Issue, November 30, 1983 AD,: .13

. Y -Form No, 3.
To ‘ : ‘ ; .
(Head of Office} , : T ; ‘
Sir, . : t -
I have read and underbtood;’l have been explamed the details of the Tripura Stite Govemmsnt meloyces
. Group ll]Sl.llanCC Scheme 1983, I-opt to remain outside this ‘Schcme

; : , Yous faithfalty,
Place : ; ' . o 2 _ )
. Date : ; : Name and designation’ of the employee. :
. i
£ - 7
Form MNo. 4.
To i

‘Subject : | Application for payment of accumulation under the Tripura Staté Government Employees Group
Tnsurance Scheme, 1983.

Sir, * g, i S I
I have begn a member of the Tripura State Government Employees Group Inswrance Scheme, 1983 since |
o — *# ] have retived “from | service after attaining the age :
; yealsfl have ceased to be in emiployment withithe State Goy ern- |
SR WIS v s i e s, 1 was holding the postof .l iiiviinnminn,
...................................................... before “retirement/cessation of employment wtith the Stale Government ;
[ request that the amount duc to mo under the fupura State Gover nment Emn]oyeea Group Insurance . Scheme ]
may be pald to me. i _ o g
I ' w0 o YoursFaitifully, . [ .

( ' L g, ° )
*Designation and address of the 148'1{1 of Office. ’
**Month and the year of becoming a member of the scherme may, be mchcn'ej heve,

oo ! ' : Form Neo. 5. ‘ :
' 70 TR s _—
Goverriment of Trlpura !
Department Of......covviviiviiemmmecinininne: i
Oes O mssumumemprnaihemigps by
; . Dated.....coonveniiinininas P ;

To

Subject : "aysnent of the amount due unc.al the Tripura Siafe GDVCI iinent Fmponeas Grou P Insura.ncc Scheme,

i
1983. . ; : : ' E o
Dear Su,’\eiadam, : - ’ ' - : . ! l
Tam direoted 16 state that the Jate......cvicvrvicoisemfirnciinin s resseseeen 185 nominatéd you for .« |
payment of Full/.....cc..ooi i, percent of amounts due um.e.r the Tripura state Gavernment Employees ;
Group Insurance Scheme, 1983, ché}alc therefore requested to su bmllt an application i the enclosed form No. f _E;
6 for '1rrangmg paymeint. ’ 3 S R
R © Yours faithfully, - 2 }'\

*Name and address of the nominee, : " }
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LS
s

"Form No. 6.
fre . e
e ................... R
Cebiect - Application for Raymeni of amount due to late Shn/Ser ....... . under the
Tripura State Governrment Employees Group. Insurance Scheme 1983 s '
I . o ; = | “H :
V\ il reference to your Tetter . MOue.wmeesaarinenes B 111 i AR - YN I hereby reguest that the full/
................................. per cent of amotmt due to late Shri/Smti under the Trlpura State .
Covermment Employees Group Insurance Scheme, 1983 may be paid fo me.
: : ) . e : . Yours faithfully,
“itame and address of the office froni where Fofm Neo. 5 is received. A - ).
. : * Form No. 7.

CORHATION FOR BENEFITS UNDER THE TRIPURA STATE. GOVERNMENT‘ ELQ}?_LOYEES
GROUP IMSURANCE SCHEME, 1983.

1hen the Government servant has no family and wisties to nominate one person or more than. one person.
1. having no family, hereby nominate the person/persons mentioned belbw and confer on him/them the right
10 receive to the extent spec1ﬁed below any amount that may be sanctioned by the State Governmerit under the
Liipura State Government Employees Group Insurance Scheme, 1983 in the evént of my death while i service or
= hich lnwmg hecome payable on my attaining the age of superannuation may rémain: unpard at my dcath

Iames and addresses of R_e_lationslup Age - *3hare of Contmg,encies** Name, address and
nemisee/nominess . with Govern- amountto. . _on the happe- relationship of the
meit servant be paid " qing of which persom, if any; to whom
: to each the nomioa- the right of the nominee
tion shall : shall pass in the event of
becoune invalid his predeceasing the
: . ’ Govt. servant.
"1 7z “5TE 3 —%
! g '
2 ;
3
Dated, this ' dayof -~ 19 ' : at
‘e wilnesses to signature. ' .
H § £
' ) ; . -

Signature of the Govt. Servant.

1

il The (;memment selvﬁnt should draw line across the b]ank space below his Iﬂbt entry to nrevent the[inser’ ;
livh of any names after be has signed.

"Fhis column shduild be filled in 0 as to: cover the whole amonint that may be payable under the Insurance i

H 23

.

Seheme. . . .

w Whese a Govemrnem cervant who has no family makesa nommatlon, he shall spemfy in thls colimmn that

the nummatwn s}mﬂ become invalid. in the evenl- oj‘ hﬁ subsequenty acqumﬂg a fﬂmﬂy‘ Ta o

el

=%

G e B et 4 -‘_'.4;1-__‘.1

R
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o : ) ’ A ' Form No., g,
o NOMINATION FOR BENEFITS UNpEg THE TRIPURA STATH GOVERNMENT EMPLOYEFS,

thergof,

I hereby nominate the person(s} mentioned below, who Isfare wenmber(s) of piy family, ang coafer on hiny
then the right to receive 1o the extent specified below any amount that may be sanctioned by e State Governnient -
under the Tripura State Government Employees Group Insurance Scheme, 1933 in the event of ny. deat_h while in
sorvice or which having become payable on Wy attaining the age of superanmuration May remain un-paid a¢ my death.

|

i

e e S of T T — - —_f*—"‘*‘“f*—*—:*w“ S o T —
Naimes and addresses of Relationstiip Age ﬁ'Shar__e to Contingencies -Name, address & refation-
" nominines/nominess with Gavern. - be paid to on ihe happe. ship-of the persom, if any,
ment servanpt “ each nitg of Which  ¢q whorm the right of .
a the nomina-  tfe ominee shall pagg mn
tion shgll_ ., the event of hijs predeceas-
@ ‘ : become inyalid Ing the Govemmcnt servant
_--m%—ﬁ_“"_w_.___ T —r——— '_4——_—“_-*.“—_._—-—‘--—“-5__,——.._\__‘4_ . iy __"_________‘ :-
1.
2. :
3.

g e - el o L

N.B.. The Governfient servant should diaw jipe across the hlank Space below his [ast eniry to prevent insertion of .

MY mames after he has signed, * , . . b : - :

Dated, this day of B 19 at
Signature of two witnesses :

1. B

-~

Signature of GO\{emu}ent Servant .

——— = - ——~—‘—'~—-___—‘—A__ - T ————
*This celumn should be filleq i, 50 as te cover the whole amoun that may te Payable under the Insurapce

scheme,

: . ; . Fornr Mg, o
. BTATE GOVBRNMENT'EMPLOYEES GROUP INSURANCE SCHEME, 1983
REGISTER L OF MEMBERS ) g
Group »
Section 1 —Particuiars of employees subscribing o the Insurance Fand oajy,

. R o = -—-—u——”_-—-—__——*—-c--——-‘.__—-——ﬁ.—-—.—w_-.
I, Name - Designation Date of Date of Dateof  Date of Date of  Remarke
Ne, . Birth appoint- Commepce- promotionh  degty
) ’ ment  meng g to higher
- subscrip4 Groip/
: Y tion Date of R
" Uansfer io
other
\ Departménis ‘
1 27T Ty I 6 HT*‘“"”"QE

i

T
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rotion 11 - Particulars of efaploymess subscribing to both Insurance Fund and Savings Fund

A S e A e S

L Name Designation Date of Date of  Date of ‘Dateof  Date of Remarks
Ty, ) ' birth appoint- codmence- promotion cessatlon
* ment ment of  to higher of member- ’
stibscrip- Group/ shipand :
.} tion Date of reasons
. transfer thereof
' : to other
: ; . Depart=
& N _ L : mients
: 2 ' 3 4 5 6 7 8 .9
L
I
P
PR
A i
' \ L.}
s T e sk P o Finvarampent Press. Acartala, .
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